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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Bombay Primary Education and the Maharashtra Employees of Private Schools
(Conditions of Service) Regulation (Amendment) Bill, 2007 (L. C. Bill No. I of 2007), introduced in

the Maharashtra Legislativ Council on the 23rd March 2007, is hereby pubhshed under the authorlty of
the Governor. .

By order and in the name of the Governor of Maharashtra,

A.M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

L. C. BILL No. I OF 2007;
A BILL

further to amend the Bombay Primary Education Act, 1947
and the Maharashtra Employees of Privcte Schools
(Conditions of Service) Regulation Act, 1977. :

Bom. WHEREAS it is expedient further to amend the Bombay

Li(g’ 4gf Primary Education Act, 1947 and the Maharashtra

man, Employees of Private Schools (Conditions of Service)

I of Regulatlon Act, 1977, for the purposes hereinafter

1978. appearing; it is hereby enacted in the Fifty-eighth Year
of the Republic of India as follows:—

CHAPTER 1
Prervinary

1. This Act may be called the Bombay Primary Education Short title.
and the Maharashtra Employees of Private Schools
(Conditions - of Service) Regulation (Amendment) Act, 2007.
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Amendment

of section 2 1947 (hereinafter,
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CHAPTER 11
AMENDMENTS TO THE BOMBAY Prmary EpucaTioN Acr, 1947

2. In section 2 of the Bombay Primary Educathn Act  Bom.
in this Chapter, referred to as

of Bzrfnlg‘jél Bombay Primary Education Act”), after clause (19) the 1947..

Amendment

of section 13 in sub-section (2), in clause (d), after the word teachers,
of Bom. LXI y},6 words “shikshan sevaks,”

of 1947.
Amendment
of section 16
of Bom. LX1

of 1947.

Amendment

in sub-section (2), after the word
“shikshan sevaks”

following clauses shall be added, namely:—

“(20) “shikshan sevak” means a member of base
teaching cadre appointed on honorarium and subJect ‘to

- such terms and conditions as specified in the Govemment

Resolution, published in the Maharashtra Government®
Gazette, Extraordinary, No. 12, Part I-Central Sub- Sectmn,
dated the 15th February 2007, for eventual appomtment
as a teacher;

(21) “teacher” means a member of the teachmg staﬂ'
and includes the head of a school.”. :

3. In section 13 of the Bombay Primary Educatlon Act,

[RRY

shall be mserted

4. In section 16 of the Bombay Primary Educatmn Act
“teachers ” the Words

shall be inserted.
5. In section 17 of the Bombay Primary Education Act,

of sectionl? jn; gub-section (I), in clause (c) after the word “teachers,”

of Bom. LXI
of 1947.

Amendlhent
of section 19

of Bom. 1X1 -
of 1947, ¥4

Amendment

of section 20 -

of Bom. LXI
of 1947.

the words

“shikshan sevaks,” shall be inserted.

6. In section 19 of the Bombay Primary Education Act,—

(a) in sub-section (1), after the word “ teacher ” the words
“ shikshan sevak ” shall be inserted ;

(b) in sub-sectiof (3), after the word “ teachers” the Words
“ shikshan sevaks” shall be inserted.

7. In section 20 of the Bombay Primary Educatlon Act——

{a) in sub-section (1), after the word “ Teachers ”? the
words “ Shzkshan sevaks ” shall be inserted; )

(b) in sub-section (2), for the word “ pay,” he words
« honorarmm pay,” shall be substituted ; :

(¢) in sub-section (3),—

(?) for the word “pay” the words “ honorarium, pay”
shall be substituted ; Ty

(ii) after the words “school. teachers” the words “and

shikshan sevaks” shall be inserted.
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8. In sect:siovn'a 23 of the Bombay Primary Education Act,—

(@) in sub-section (6), after the word “ teachers ” the words
“and shikshan-sevaks” shall be inserted ;

®) in th.e."'méfginal note, after the word “teachers” the
words “ an(‘i;.éh_iks'han sevaks ” shall be inserted.

9. In éecﬁbh 27 of the Bombay Primary Education Act, in
clause (d), after the word “teachers” the words “ shikshan
sevaks” shall be inserted.

CHAPTER III

AMENDMENTS TO THE MAHARASHTRA EMPLOYEES OF PRIVATE SCHOOLS
(CONDITIONS OF SErvVICE) REGULATION AcT, 1977.

Mah. 10. In sectlon 2 of the Maharashtra Employees of Private
}S of Schools - (Condltlons of Service) Regulation Act, 1977
} (horelnafter in. this Chapter, referred to as “the Employees

of anate Schools (Condltlons of Service) Regulation Act ”),—

(a) in clause (7) after the words “ recognised school ” the
WO’I‘d_:S, and 1nc1udeo shikshan sevak ” shall be inserted;

(®) in ’?;:lause (10), after the word “teachers” the words
“and shikshan. sevaks ” shall be inserted ;

(c) after clause (24) the followmg clause shall be inserted,
namely R

“(24A) “shikshan sevak” means a member of base
teaching-cadre .appointed on honorarium and subject to
such terms and conditions as specified in the Government
Resolution published in the Maharashtra Government
Gazette, Extraordinary, No. 12, Part I-—Central Sub-
section, dated the 15th February 2007, for eventual
appointment as a teacher;

11. In,fsection» 5 of the Employees of Private Schools
(Conditibns of Service) Regulation Act,—
(a) in, sub section (2), after the words “ permanent
vacancy > the words “except shikshan sevak” shall be
1nserted

(b) to sub section (2), the followmg proviso shall be added,
namely :—.

e Provided that, every person appointed as shikshan
’sevak shall .be on probation for a period of three years.”;

YT SR

goR

Amendment
of section 23
of Bom. 1LXJ
of 1947.

‘Amendment

of section 27
of Bom. LXI
of 1947.

Amendment
of section 2
of Mah. IIT
of 1978.

Amendment
of section 5
of Mah. 111
of 1978.



Regularisation

of

appointments
of shikshan
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savings.
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(¢) after sub-section (2), the following sub- sect1on shall
be inserted, namely . — ¢

“(2A) Subject to the provisions of sub-sections (3) and
(4), shikshan sevak shall, on completion of the probation
period of three years, be deemed to have been appomted
and confirmed as a teacher.”

(d) 1n sub-section (3), after the words “or salary” “the
words “or honorarium ” shall be inserted..

CHAPTER IV
SAVING

12. (I) Notwithstanding anything contained in the
Maharashtra Employees of Private Schools (Conditions of Mah.
Service) Regulation Act, 1977, all shikshan sevaks appointed Iof
in accordance with the provisions of the Government 1978.
Resolution published in the Maharashtra (‘overnm_er;t Gazette,
Extraordinary, No. 12, Part I-—Central Sub-Section, dated the™"
15th February 2007, shall be deemed to have been appointed
as base cadre shikshan sevak under the sald Act,: for
appointment as teachers on completion of three years service
as such shikshan sevak rendered heretobefore or heretoaf’ter
as the case may be. o

(2) The terms and conditions prescribed by Go{r_ernment
for appointment of shikshan sevak, by issuing Government
Resolutions, from time to time, before the ‘date. of
commencement of the Bombay Prlmary Education 'and the
Maharashtra Employees of Private Schools (Conditions of Mah.
Service) Regulation (Amendment) Act, 2007, shall continue .to °f
be in force unless modified or revoked. 2007.
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STATEMENT OF OBJECTS AND REASONS.

The Government has introduced the scheme of appointment
of “shikshan sevaks” on honorarium basis on the post of
teachers since the year 2000. The scheme was introduced as
per the directions of the Government of India and on the
lines of identical schemes implemented by the State
Governments of Rajasthan, Gujarat and Madhya Pradesh.

2. The Scheme is being implemented by issuing
Government Resolutions from time to time. As the number of
writ petitions challenging the validity of the Scheme on the
grounds including that scheme is ultra vires of the provisions
of the Bombay Primary Education Act, 1947 and the
Maharashtra Employees of Private Schools (Conditions of
Service) Regulation Act, 1977, the Government has decided
to continue the Scheme by suitably amending the Bombay
Primary Education Act, 1947 and the Maharashtra Employees
of Private Schools (Conditions of Service) Regulation Act, 1977
so as to bring the posts of shikshan sevaks under the purview
of the said Acts. ‘

3. Hence this Bﬂl.

VASANT PURKE,
Mumbai, Minister for
Dated the 16th March 2007. School Education.
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